
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. /183/92 
T.A. No. 

DATE OF D]ECISION 19.10.1993 

1.,i-\.pari.ya & others 	 Petitioner 

Lr L.j4.Pdndya 	 Advocate for the Petitioner(s) 

Versus 

Union of India & others 	 Respondent 

i•r ,Akil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R,C.Bhtt 
	 : JU1iC1d1 r4erubr 

The Hon'ble Mr. £4.R.K01hdtkd 
	 Admirlistr3tive MeltLher 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? '/ 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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 Shri. A.R.Pandya, 
 " N.V.Yagni.k, 
 B.1.PatelLSr.) 
 " N.R.Mod, 
 " H.B.Panchal, 
 " N.r..Pathan, 
 " B.j1.Patel(Jr.) 

All telegraph Master (or), 
Central Telegraph Office, 
Bhdra. 

: APPL MANTIS 

Advocate 	: Mr.I.M.Pafldya 

VERSUS 

1. Unioni of India, 
copy to be served on 
The Chief General Manager, 
Telecom Circle, 
Ashram Road, 
AHMEDAB.D 

2, The Chief Superintendent, 
Central Telegraph Office, 

hadra, 
AHMLDA1) 	 : RESPONDENTS 

Advocate 	: Mr.Akil Kureshi 

ORAL JUDGEME1TT 

O.A./183/92 

Date 1 19.10.93. 

Per S Hon'ble Shri Q.C.Bhatt, Member (J 

Mr. I.N.Pandya,learried advocate 

for the applicants. Mr.Akil Kureshi,learned advocate for 

the respondents. 

2. 	 Mr.Panidya for the applicant today 

produces the order dated 03.8.1993 by the Chief Suprinten-

dent, Cr0, Ahmedabad, in which there is a reference to 

DOT, New Delhi letter dated 02.07.1992. He submits that 

a similar order is likely tobe passed in favour of the 

applicant. The applicant wants to withdraw this 0.A. 
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Mr.Kureshi,].earned advocate for the respondents has no 

objection. Hence, withdrawal is allowed. Application is 

disposed of as withdrawn. No order as to costs. If the 

applicant has any cause of action later on in this matter, 

he can reagitate the matter as p3m per rules. 

4q>e/( 7L7Cw  

( M.R. 	TK) 
	

k.C.BHATT ) 
Member (A) 
	

Member (J) 

Date: 19.10.93. 	 Date: 19.10 .93. 
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Mr.Kureshi.learfled advocate for the respondents has no 

objection. Mcnce, withdrawal is allowed. Application is 

disposed of as withdrawn. No order as to COStS. If the 

appl4cant has any causa of action later on in this mattero  

he can reagitate the matter as fm 
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per rules. 
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Member () 
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